
 

9.   Shri V. C opalsamy 
10. Shri Har  Shankar Bhabhra 
11. Shri Shh a Chandra Jha 
with instructs ans to report by the 

first week < f next Session." 

The motion x>ws negatived. 
MR. DEPUTY CHAIRMAN: The 

question is — 
"That the Bill further to amend 

the Ir iustrial Employment (Standirg 
Orders) Act, 1946, be taken into 
consideration." 

The motion fas adopted. 
MR. DEPUTY CHAIRMAN: We 

shall now tike up clause by clause 
considers tion of the Bill. 

Clause 2   (Amendment of 
Sect on 2) 

MR. DEPUTE CHAIRMAN : 
There are four amendments to this 
clause. 

SHRI BHAGWAT JHA AZAD: 
Sir, I beg to m<>ve: 

3. "That at page 1, line 13, 
for the word 'workmen' the 
word 'workman' be substitu 
ted." 

6. "That at oage 2, for line 3, the 
following be substituted, namely: 
— 

'(i) "wages' and "workman" have 
the meanings respectively 
asign;d to them in clauses  (rr)   
and  (s)'.". 

SHRI SHRIDIAR WASUDEO 
DHABE:    Sir,     beg to move: 

4. "That at page 1, line 13, after 
the word 'employer' the words 'or 
the employers federation or 
association' be inserted." 

5. "That at page 4, line 16, after 
the woid 'question' the words 'as 
ear y as possible but not later thai 
three months' be inserted." 

(The Amendment Nos. 4 and 5 
also stood in the name of Shri 
Sadashiv Bagaitkar) 

The questions were proposed. 
SHRI SHRIDHAR WASUDEO 

DHABE: Mr. Deputy Chairman.- 

MR. DEPUTY CHAIRMAN: Mr. 
Dhabe, if you are going to speak, I 
will take up Calling Attention just 
now. After that we will continue the 
Industn 1 Employment (Standing 
Orders) Amendment Bill, 1981. 

CALLING ATTENTION TO 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

reported leakage and sale of 
question papers of examination 
conducted by All India Central 

Board of Secondary Education and 
action taken by Government in the 

matter. 

 
THE MINISTER OF STATE IN 

THE MINISTRIES OF EDU-
CATION AND CULTURE AND 
SOCIAL WELFARE (SHRI-MATI 
SHEILA KAUL) : Sir, there have 
been a number of complaints about 
leakage of question papers in the All 
India Senior School Certificate 
Examination conducted by the 
Central Board of Secondary 
Education. Some of these complaints 
had appeared in the Press also. React-
ing promptly to the    complaints- 
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tShrimati Sheila Kaull 
directly received by it, the Board 
initiated action in time to check 
whether there was leakage of question 
papers, and, if so, in which subjects 
and to what -extent. 

2. Based on the results of its 
preliminary verification the Board 
had evidence to show that there 
was leakage of some of the ques 
tion papers. It is relevant here to 
state that the Board conducts two 
examinations at the secondary 
stage (that is, Class X) and two 
examinations at the senior se 
condary stage (that is, Class XII). 
The leakage was found to be con 
fined only to the All India Senior 
Secondary Examinations. Apart 
from all other measures contem 
plated, in order to strike at the 
root of the problem, the Board 
lodged a complaint with the po 
lice so that the source of leakage 
could be located. The police in 
vestigation is in progress. We do 
hope, it will be possible for them 
to locate the culprits. 

3. In the meanwhile, the Board 
also continued its own intensive 
verifications. The examination 
centres in different parts of the 
Union Territorv of Delhi were 
subjected to surprise inspections 
by senior officials of the Board 
with t>e specific objective of 
gathering documentary evidence 
to establish whether there was 
leakage of anv more question 
paoers. As a result of such verifi 
cations, the Board came to the 
final conclusion that question 
paoers in Mathematics, Chemis- 
trv. a^d Biolo<?v under the All 
India Senior School Certificate 
Examination had leaked. 

4. Available widen^e showed 
that th? leakage was confined to 
some schools in che Delhi UT 
area. No oomolaint about leakage 
of Question naoers was received 
by the Board from any place out- 

side Delai, not even from the ad-
joining towns. That being so, the 
Board canceiled the examinations in 
these three subjects and ordered 
reexaminations in them only in the 
Delhi UT area. 

5. Fresh examinations in Ma-
thematics, Chemistry, and Biology for 
all the candidates in the Delhi UT 
area have been scheduled to be held 
on April 5, 7, and 8, 1982; 
respectively. It should be appreciated 
that for holding re-examinations the 
Board has to make all preparations 
a:resh. They need time to do that. 
However, in appreciation of the fact 
that a long gap between the two 
examinations would cause avoidable 
hardship to the students concerned, 
the Board has decided to hold the 
fresh examinations soon after the 
conclusion of the practical exami-
nations. 

6. Notwithstanding the fact that 
question papers had leaked only in 
some of the subjects, in one of the 
four examinations conducted by the 
Board, the Government has taken a 
serious view of the incident. T^e 
Education Secretary, Government of 
India, as the Controlling Authority of 
the Board, has ordered an enquiry 
into the systems ^nd procedures 
adopted by the Board for conduct of 
examinations. Shri M.V Raja-gooal, 
an experienced educational 
administrator and a former Vice-
Chancellor from Andhi-a Pradesh, 
has been entrusted with the en-quirv. 
Wide-ranging terms of reference have 
been piven to the enquiry  to make it 
meaningful. 

7. We regret that examinations in 
three subiects of the All India Senior 
School Certificate Examination had to 
be cancelled. We realise that tMs will 
cause inconvenience to many students 
and parents. But, we do hope, the 
publi" and all the others concerned 
will appreciate the   larger 
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interest involved  and not    mind the 
inconvenience. 
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"Firstly, to critically examine the 
complaints received about leakage 
of question papers in general, and, 
in particular, about the question 
papers under the All-India Senior 
School Certificate Examination, 
1982, and to determine the 
adequacy of action taken by the 
Board to deal with them. Secondly, 
with reference to +he leakage estab-
lished in 1982 examinations, to fix 
the responsibility of the leakages. 
Thirdly, to examine the systems 
and procedures adopted by the 
Board for conducting examination 
and identifying the weaknesses, if   
any. 

Fourthly, to examine the ar-
rangements available in the Board 
for entertaining and processing such 
complaints about leakage of question 
papers. Fifthly, to determinate what 
constitutes leakage of question" 
papers and to suggest norms for 
ordering re-examination with 
reference to the extent of leakage. 
Sixthly, to recommend measures for 
prevention of leakage or confidential 
information relating to examinations 
in general and of question papers in 
particular." 
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SHRI NARAStNGHA PRASAD 
NANDA (Oris;.a): Mr. Deputy 
Chairman, it is not known whether 
the leakage is a symptom of a disease 
or a .iisease by itself. I 

am happy that the Minister has taken a 
very serious view of tiiis leakage. 
What happens in this kind of a 
situation is that the sanctity of an 
existing system is vitiated; people lose 
faith in the system once this kind of an 
incident takes place. And, therefore, it 
is good that a serious view has been 
taken on the matter. But just by taking 
a serious view of it an constituting a 
committee with wide terms of 
reference to go into the system and 
procedure of examination and then 
suggest measures would not itself be 
sufficient; it may be just touching the 
periphery of a problem, and not going 
deep into the issue. You kindly see the 
difficulty of! the parents and the 
innocent students. I say some students 
only might be involved in this; but the 
innocent students who are larger in 
number would suffer. In an incident 
like this, hardly one per cent of 
students may be involved who 
somehow come to know about it. But 
99 per cent of the students suffer as a 
result of the action of one per cent of 
students. It is a very rare instance of 
the majority of students suffering as a 
result of the negligence of the Board 
which is certainly the primary cause of 
leakage. So the majority suffers for no 
fault of their's and the matter requires 
a little more serious examination. 

Here it is surprising how the 
question paper leaked out if the 
invisible hand of some of the Board 
officials was not there. I was myself 
an examiner of a University for quite 
some years righ* from the stage of 
setting the question papers to the 
stage of the examination paper being 
distributed in the examination hall. 
Strict secrecy is maintained. Nobody 
knows who the examiners are or who 
set the question papers, or when those 
manuscripts 
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the questions are sent to the 
University and how those question 
papers are sent to various centres. 
Strict secrecy is maintained till the 
start of the examination. But in this 
case we hear that not only the 
question paper is leaked out, these 
question papers are sold in the market 
like raddi and published in the news-
papers. So, unless there is some 
invisible hand working behind this, it 
could not have happened. It is, 
therefore, a very serious matter firom 
that point of view. I would have 
thought that the Education Minister 
should have at once suspended the 
person in charge or the custodian of 
the question papers. After all, they are 
continuing with the system; they must 
be following some procedure and 
maintaining secrecy. Whosoever was 
directly in charge of these question 
papers, the entire chain involved right 
upto the stage of going to the 
examination hall, should have been 
immediately taken to task and some 
kind of shock treatment should have 
been administered on them. It is very 
easy to cancel an examination and 
then call upon the 99 per cent 
innocent students to appear again. 
You have found, Madam, a very easy 
solution to the problem. I do not say 
that you could have done otherwise, 
or, you could have allowed these 
examinations to continue on the basis 
of the leaked question papers. I do not 
say that. But this cancellation is an 
easy solution. Therefore, I would like 
to know from the hon. Minister, what 
action has been taken against the 
Board officials who were in charge of 
these question papers, which have 
been leaked out, Then, Sir, I would 
like to know a little more detail from 
the hon. Minister: what ig the present 
procedure of maintaining the secrecy? 
You do maintain some kind of 
procedure which   you would   be   
following 

now. Then only, they can go into the 
question of improving upon the 
existing procedure. (Interruptions) 

DR. MALCOLM & ADI-
SESHIAH (Nominated): How can 
you ask her to mention something 
which is secret? 

SHRI NARASINGHA PRASAD 
NANDA: The procedure is not secret, 
Mr. Adiseshiah. (Interruptions) I 
would like to know whether it has 
been found that some of the Board 
officials are also involved, as I said 
and whether any action has been 
taken. 

MR. DEPUTY CHAIRMAN: How 
will they take action unless the 
enquiry is complete? She has already 
said that an enquiry committee has 
been set up. 

SHRI NARASINGHA PRASAD 
NANDA: This is a stereotyped 
answer, which you would give as 
Education Minister. I expect 
something more. 

SHRIMATI SHEILA KAUL: Sir, 
some very pertinent questions have 
been asked. But I would like to say that 
we are as much disturbed as anybody 
else and my feelings are that when 
there is a change in the moral ' values 
of life, there are more problems and it 
is up to us, parents, to give correct 
guidance and moral education which 
should start right from the home. And if 
there is disturbance in that, children, 
even grown-up people;, start behaving 
in the manner they are doing now. 

Now, Sir, the hon. Member has 
asked me, what I have found out. As 
you know, Sir, in regard to these 
things, police are making 
investigations. When these In-
vestigations are completed, 
everything will come out then. And 
the enquiry committee, as I 



 

said, has been se1 up. The hon. 
Member has beei an examiner 
himself. He will >e a very useiul 
person, if he can take the trouble and 
help those people   there.... 

SHRI B. D. KHOBRAGADE 
(Maharashtra): Include him in the 
enquiry committee. 

SHRIMATI SIEILA KAUL: There 
is only one member. 

Being an exam ner, I am   sure, he 
knows. He w..nts to know the procedure 
which     is followed.   I will take half a 
minute to explain this. We all know, 
papers are set, question papers are set, 
then, tney are   translated, then, 
moderation takes place and then the 
papers are made pressworthy. Then, the 
papers    are despatched to     the press    
centre-wi e statement    of papers 
required;    all these     are despatched to 
the press. They are received by sealc d 
boxes from the press in the Bo;ird's    
office    and centre-wise, in coded    
envelopes. Checking of    the    sealed   
boxes, centre-wise, is c inducted   to   
ensure   the   correctness     of     the 
question papers. All   these things are   
there.   Being   an   examiner, you    
know      very    well,      how all these 
things are looked   after. In the same 
way, it has been done here. But what has 
happened in this, the police enquiry and    
in- vestigations wilL bring out     the 
results, and fur her on, our   own 
enquiry committee    which     has been 
set up will tell us the rest of the story. 

DR. RAFIQ ZAKARIA      (Ma-
harashtra): Mr     Deputy    Chairman, 
Sir, because of these leakages in 
Delhi, \ hich we are    discussing now, 
this question     has drawn national 
attention. I do not nister many say that 
it   does  not want to repeat what   has     
been said about Del' d, but Sir, a 
worse situation has taken place in 
Bombay. Though technically the Mi-
nister may  sa / that it does not 
concern the All India Board because 
the examination    concerns 

the SLC Board and   the   Higher 
Secondary Board in Maharashtra, as you 
know, on the results    of these 
examinations especially   of the Higher 
Secondary Boards examinations, 
admissions to     engineering colleges, 
medical colleges, IIT and all other 
technical institutions are given    and as     
Mr Nanda rightly said   today    what has 
happened is that the student community 
is losing faito. in the integrity of 
examination itself.   I will take only a 
few minutes and since it pertains to 
Bombay     I hope you will be a little    
more indulgent. What     happened     in 
Bombay is something so horrible that 
one does not know as to what is going to 
happen to the future of this country 
because the   students were crying, the    
students who had worked hard year   
after year, students who had    devoted 
all their time and attention     to securing 
better class   and   better marks, they 
were just    at   sixes and sevens. As Mr. 
Malik   right said, if a paper like 
mathematics or physics or chemistry is 
leaked out, where is anybody to     com-
pete with these cheats? And these 
disclosures have been made    by the 
newspapers in Bombay, like the Times of 
India,   the   Indian Express and all other 
papers.   As in Delhi,.where   the     
Hindustan Times published the biology 
paper in advance, pome of the Bombay 
papers also published   those papers and 
those papers were sold for Rs. 100 or Rs. 
150. 

SHRI B. D. KHOBRAGADE: 
Even for Rs. 500. 

DR. RAFIQ ZAKARIA: The 
prices came down_ as there was a 
mass distribution. 

SHRI RAMAKRISHNA HEGDE 
(Karnataka): That is the only 
commodity of which prices come 
down in your regime. 

DR. RAFIQ ZAKARIA : I mean   
it   started   with   a  thou- 
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[Dr. Rafiq Zakaria] 
sand rupees. Then more students 
started taking them and there was a 
kind of cooperative endeavour in 
trying to see that this amount was 
distributed evenly. I was told that 
even question papers were 
cyclostyled along with the answers 
and, Sir, this is the state of affairs. 

I spoke to the Chief Minister. He 
has entrusted the    investigation to the 
police.    Maybe,    because of the fact 
that he saw to it that the teachers' 
strike    which was coming in the way 
of     the holding of the examination     
he somehow  or other managed     to 
hold    the    examination,    despite 
their strike,  there might     have been 
some conspiracy     of     disgruntled 
elements     3mong     the teachers 
also, I do not know. I am not casting 
aspersions on any elements, but what I 
would like   to know from the Minister 
is   whether she is applying her mind 
to this horrible    situation that   has 
arisen, wherein the whole    faith of 
the student community in   the system 
of examination and in its very integrity 
is completely   des* troyed. She has 
talked of an   inquiry committee as far 
as Delhi is concerned. Education is 
now     a Concurrent subject. Is she 
going to take some steps in finding out 
the facts from other centres also? It is 
necessary because my friends from 
Bihar say that this has been going on 
for years in their State also; similarly 
my friends    from U.P. say—you    
come from   that State, I do not know 
whether you know it—that this is a   
common practice there.   So, Sir, what 
Is this, what is happening?     (Inter-
ruptions). It is not a party question. 
We have to rise above party 
consideration and we have to fight this 
menace.     In    fighting    this menace 
I want the Education Minister to gird 
up   her   loin   and face the situation 
In such a way 

that the faith of the student com-
munity in the integrity of the 
examination is restored. Therefore, I 
have to ask two or three questions. Is 
she aware of what has happened in 
Bombay? If so, will she see that at 
least in the case of some of these 
papers wherein the leakages have 
been proved, she would advise the 
State Government to s^e that those 
examinations are also cancelled. 
Secondly, whether, in view of the fact 
that admission to these technical 
colleges iai based on the results of 
these examinations, she would advise 
that those students who get more than 
60 per cent marks will be re-
examined, because it is there that this 
corruption has taken place? And, 
lastly, I would like to know from the 
Education Minister whether these 
elements which are responsible for 
these leakages will be identified. As 
Mr. Nanda rightly said, it is not a 
question of just fixing the res-
ponsibility here and there. We will 
have to go into the whole fabric of 
this cheating. So I would like to know 
whether the most serious view of this 
problem is being taken by the Gov-
ernment or not. 

SHRIMATI SHEILA KAUL: I am 
happy that Dr. Zakaria has appealed 
to everybody to get together to look 
into this menace of what we are 
facing now. I am very happy and I am 
very grateful to you. In the meantime, 
I have also made enquiries from the 
Maharashtra Government There was 
one newspaper which published a 
question paper which it claimed was 
the copy of the question paper on 
Biology. The Board authorities 
enquired into the matter and found 
that there was no prima facie truth in 
the allegation in view of the finding 
that only a few of the many questions 
listed in the leaked out paper were 
there.   Since then... 
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DR. RAFIQ Z4.KARIA: I am sorry to 
disturb the Minister. In the face of wh; t 
the investigative reporters ol the 
newspapers have said prior to the 
examination, this is a st-reotyped reply.. 

MR. DEPUTY CHAIRMAN: She has 
got the report with her. 

SHRIMATI SHEILA KAUL: I have 
got the report here that I came to know 
al>out. We got into touch with the 
authorities there on telephone an 1 this is 
what we have got. If y< u have got more 
news, please convey it to us. That is what 
I am saying. But this is what news I have. 
I am conveying it to you. You can add on 
to it. if you like. And as the hon. Member 
has said, the matter has been reported t) 
the CID for investigation and yesterday in 
the Maharashtra Assembly, this matter 
was als^ discussed. 

MR. DEPUTY CHAIRMAN: Shri 
Shiva Chandra Jha. 
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SHRIMATI KANAK MUKHER-JEE 
(West Bengal): Mr. Deputy Chairman, Sir, 
the news of leakage of question papers of 
the All-India Senior Secondary Certificate 
Examination and after that the news of 
mass copying at the examination centres 
and violence at the examination centres in 
Delhi organised by outsiders, which are all 
revealed in these papers, the Times of 
India, the Indian Express, the Statesman, 
of 19th, 20th and 21st, are extremely 
shocking and reveal utter corruption and 
failure of the administration. But this is 
not a new feature. Nor is it an isolated 
feature. This is going on not only in Delhi 
but in UP, Bihar, Maharashtra, and we 
have our own experience in West Bengal 
during the early 70s. We know what havoc 
was wrought and what racket was there in 
the 
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educational worlc in West Bengal. We 
experienced that in West Bengal 
during the early Emergency period—
extreme anarchy and org raised 
business with question pa iers and 
supplying answers, majs copying, wit-
nessed in all educational institutions. I 
have my own experience in my college 
where I taught for many years. We 
know with what determination and 
papular cooperation the Wat Bengal 
Government had to control the situa-
tion, to bring brck the normal healthy 
atmosphere and sanctity of the 
educational institutions. But what 
happened in Delhi now surpasses all 
the past records— corruption and 
violence. That is my question. It is not 
that because something happened in 
Maharashtra or TIP or Bihar that we 
will just... 

MR. DEPUT-' CHAIRMAN: There is 
nothing happening, do not worry about 
those things here. 
SHRIMATI 3CANAK MUK-HERJEE: 

I find from this paper that some boys in the 
schools claim very high connections and 
they have attracted all the hostlers saying 
that they could procure the questior papers 
for them at a certain price, etc. Even in 
today's paper- -the Hindustan < Times—it 
is written: "CBSE AIDES BEHIND THE 
PAPERS LEAK". All those things are 
there. They ha^ e got high connections. 
What are those high connections? There is 
a saying in Bengali, whic'i means there is a 
ghost in the snallest grain. So we want to 
know where that small ghost is lining now. 
Where is that small ghc st which is creat-
ing all this trc uble? That has to be found 
out md rooted out. I want the Minister to 
tell us what the Government is doing to 
find out that, what steps the Government is 
taking to bring healthy atmosphere and 
sancitity 

to the educational institutions. 
Thirdly, what steps does the Gov-
ernment contemplate for taking the 
public cooperation and cooperation 
from the parents so that the children, 
the very foundation of our nation, 
can be saved from the clutches of 
such degeneration caused by the 
black money business and that 
degrading effect, the loss of moral 
values and ideals due to this black 
money racket which turned 
everything into business in the 
educational field, destroying the 
sanctity of our educational insti-
tutions? 

 

SHRI B. D. KHOBRAGADE: This 
leakage of papers of All India Senior 
School     Certificate 



279 Calling Attention.       [ RAJYA SABHA ] to a matter of 280 
urgent public importance 

rjShri B. D. Khobragade] 
Examination is rather scandalous. It 
has been mentioned by many 
Members and accepted by the hon. 
Minister also that such leakage is 
prevalent on a wide scale throughout 
the country. Many Members have 
referred to their experiences from 
their cwn States. The main question 
that I would like to raise is about 
merit. When the question of 
reservation for Scheduled Castes 
comes, you say: We want merit, we 
want merit-Now where is merit, if 
question papers are leaked out? 
Students with high connections get 
questions in advance with their ans-
wers. Where is then the question of 
merit? Why do you want to raise the 
question of merit in the case of 
Scheduled Castes who are not able to 
get the question papers in advance 
because they do not have high 
connections? This is a very important 
question. The point is that this must 
be checked thoroughly. 

Secondly, what is the result o£ 
preliminary verification? The hon. 
Minister has stated in her statement 
that the preliminary verification has 
shown leakage of some question 
papers. What wa» the preliminary 
observation or finddings of the person 
who did this preliminary verification? 
Who are the responsible officers for 
this? If there was prima facie 
evidence, why have they not been 
suspended? You say that there was 
evidence. They have not been 
suspended. They should be suspended 
immediately. 

Now, you are going to have the 
examinations on the 5th, 6th and 8th. 
This is a very important examination. 
The students who are successful in 
this examination will be seeking 
admission for medical and 
engineering colleges. I would like to 
have an assurance from the hon. 
Minister that even though the 
examinations are delayed, the results 
thereof will be declared in   time 

enabling the successful students to 
apply for admission into medical and 
engineering colleges. 

These are the two questions to 
which I should have a reply from the 
hon. Minister. One is about the 
preliminary findings of the enquiry 
and the other is about declaration of 
results. 

SHRIMATI SHEILA KAUL: Long 
before the news item camel in the 
papers about the leakage of question 
papers, the Board had brought the 
matter to the notice of the police 
because we were having a very keen 
eye. I might tell you that in one of the 
papers this morning there was a 
picture of a boy with all the answers 
in his shirt, properly stitched. Some-
body telephoned to the Chiarman of 
the Board and the Chairman 
immediately went there. The in-
vigilator was also quick to notice this. 
Ultimately the boy was taken to task 
and turned out. So to say that .they 
are not vigilant will not be quite 
correct 
5 P.M. 

SHRI B. D. KHOBRAGADE: My 
question was whether you have got any 
preliminary evidence against any 
officers, whether you have held any 
preliminary inquiry and you have any 
prima facie case against anybody, , and 
expelled anybody. 

MR. DEPUTY CHAIRMAN: 
Have you taken action against 
anybody? 

SHRIMATI SHEILA KAUL: I 
have just now explained the process 
which has nine different steps. We are 
trying to find out how we can put the 
blame on somebody. Unless we have 
evidence, we cannot do anything of 
this type. And the police is looking 
into it. About the results, they will be 
declared at about the same time and I 
think the parents need not worry 
about that. 
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DR.    SARUP    SINGH    (Har-yana):   I 

am   ill   and I am not 
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really very fit c ven this moment. But 
I came to >articipate in this and I am 
gratef xl that you have permitted me. I 
do not think that the Ministf r should 
reply to the questions t lat I am 
raising. Really, I am no- raising any 
question. I am quiti> unhappy that all 
kinds of things about various people 
involvec have been said. They were 
unnecessary. It is not a question of me 
Government succeeding or f dling. 
There is a human elemen: in it. As far 
as that human element is concerned, it 
is the same everywhere in all parts of 
our country. We need not raise here 
moral questions because after all you 
cannot expect the teachers to be more 
honest than 01 rselves here. If it is a 
question of making quick money, 
who cm beat the politicians of India 
and I make no distinction between 
one kind of a politician and another. 
Therefore, I am no- saying about that. 
I am making three concrete sug-
gestions. Firstly, don't make the 
results of the Higher Secondary the 
basis of ac mission to the various 
technical courses. I am thinking first 
of all of the engineering courses. 
Don't admit any student to the 
engineering colleges on the basis of 
the ]>ercentage of marks obtained by 
him in the Higher Secondary because 
for one thing the Higher Secondary 
Boards throughout :he country have 
various kind? of standards and some 
of the good Secondary Board stud< 
nts might suffer. Secondly, th< re is 
this kind of a problem that you are 
facing. Let each technica 1 institution 
. . . Let me repeat what I have in my 
mind. Let there be a regular kind of 
entrance examination for students 
who want admission in engineering 
colleges. We have luckily a ve? good 
example before us of the nTs. The IIT 
system is still credible. They have not 
lost thei • credibility, and they are 
examini ig the students for all the five 
I ITs.   Surely it should 

be possible for the country—and I am 
not talking only of this Government; 
any Government—to admit the best 
possible students which our system 
produces to these engineering 
colleges. That is number one. There 
should be no admissions to 
engineering colleges on the basis of 
the percentage of marks obtained by a 
student in the Higher Secondary 
examination. Number two is this. The 
second coveted course is the medical 
course. Unfortunately, I hesitate to 
speak about medical course because 
what I am going to say may sound 
somewhat less credible because of the 
questions which have arisen recently 
about the Delhi University medical 
examinations. But, surely, the All 
India Medical Institute has been 
conducting an entrance examination. 
The Delhi University has also been 
conducting an entrance examination. 
All the States in the country, 
including U-ttar Pradesh, have also, I 
presume, been conducting their 
admission examinations. Now you 
can take advantage of the expertise 
that is available in the country for the 
conduct of the medical examinations 
for the medical courses. It is not a 
question of IAS or anyone else. It is 
not that. We are dealing with a 
technical question. I want you to 
conduct an examination where the 
leakage will be minimum. You see, 
some leakage you can never rule out. 
It is not a question of people who are 
highly placed or anybody else. In fact, 
I hear the people saying that every 
doctor wants his son to be a doctor. 
Every engineer presumably wants his 
son to be an engineer. There can be 
corruption of that kind which can be 
checked through a technical kind of a 
formula which will ensure that there 
is minimum corruption about these 
medical and engineering courses. 
Those students who cannot join these 
courses, where do they go? From 
Delhi at any rate where do they    go? 



 

[Dr. Sarup Singh] 
They go to the Honours courses of the 
Delhi University. And one of the very 
prestigious courses at present is the B. 
Com. Honours course, Honours 
course in Commerce. There is also 
the Honours in Economics. I have a 
suggestion. Sir, I speak through you. 
She might one of these days invite the 
Vice-Chancellor of the Delhi 
University for a discussion. The Delhi 
University is at present under a cloud. 
But I presume that it is a temporary-
phase. And that Delhi University 
should examine as to whether its 
various Departments can conduct 
their own entrance examinations. I 
know, it means duplication. It means 
a lot of botheration ... 

DR. BHAI MAHAVIR: Are you 
sure there would not be any leakage 
there? 

DR SARUP SINGH: My dear Bhai 
Mahavir, I know, and I have already 
said that none of us is more honest 
than the other. We are all of the same 
clay, human clay. Let us not pretend. 
This business of holier than thou does 
not help anybody. And the credibility 
of each one of us is as law as it can 
ever be. But let us .  .  . 

DR. BHAI MAHAVIR: Whether 
those papers would not be leaked. 

DR. SARUP SINGH: The Minister 
will not leak them. You will leak 
them because you ate a teacher in the 
Delhi University. She is not going to 
leak those papers. And she does not 
have to say why are those papers 
leaked. They are leaked because I 
have leaked them, you have leaked 
them. Please, what are we discus-
sing? We are discussing a very 
serious matter and don't lose this 

seriousness by involving politics of 
one kind or another. It does not help 
anybody, and does not also wash. The 
students believe that all of us are 
what we are. The whole country 
knows what we are. Does anybody 
has any illusion about us? Forget it. 
Here is, however, a questi HI where 
the children's future is involved. I am 
raising technical questions. You 
cannot have too many Boards for 
Delhi, though here also you could 
bifurcate. You could have one Board 
for All India, you could have one 
Board for the others because too 
many student? are in-volved and 
some mistakes or the other always 
take place, But I am saying, is it 
possible for Delhi University? The 
Delhi School of Economics has been 
conducting an entrance examination 
all these years. Has anybody 
challenged it? The Department of 
English conducted an entrance    
examination 

I for students from outside Delhi. Has 
anybody challenged it? It is because 
what do you want as a Department? 
We want the best possible students. 
And we say, here are the students. 
(Time bell 

| rinds) Sir, only one word more and I 
will have finished. The lower middle-
class parents are greatly worried, 
specially the lower middle-class 
parents because in their case the 
child's admission to a college is the 
child'2 future. Business classes do not 
bother. I am afraid, even the 
politicians do not bother. But the 
middle classes, educated middle 
classes, thftv art greatly concerned 
and often thev transfer the rarents' 
anxietv to the children and the 
children, some very bright children 
become osvcholo--gieal misfits. I 
think it is high timp that we must 
welcome Dr. Adiseslvah's suggestion, 
who had said, that this nuestion should 
not have been discussed at all in the 
House. I agr«*e with him. But, it 
seems to me. Dr Malcolm Adises-hiah 
vnu are a verv wise man and some 
others also, whv cannot vou evolve 
some kind   of a technical 
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formula whereby t le human error is 
minimum. Oth< rwise, human error 
will always be there and we will 
continue s louting at each other. 
Where w 11 it take us? (Time Bell 
rings). Sir, I am grateful to you for 
hav ng given me a chance. 

MR. DEPUTY CHAIRMAN: 
They are very good suggestions. 

SHRIMATI SHEILA KAUL: Sir, 
I am extremel / grateful to my hon. 
friend for his very good suggestions.   
(Interruptions). 

rHE     INDUSTRIAL     EMPLOY-
MENT    (STANDING    ORDERS) 

AMENDMENT BILL, 1981— 
contd 

MR. DEPUTY CHAIRMAN : 
Ve will now take up clause by 
lause consideration of the Indus- 
rial Employmen (Standing 
)rders) Am^ndrnt nt Bill, 1981. 
)n clause 2, there are four 
mendments. The Minister has 
Iready moved his amendments, 
nd so has Mr. Dhabe. 

SHRI SHRIDHAP WASUDEO 
iHABE : Sir, in c< nnection with iy 
amendments I vant to say lat this 
right whi' h has been rovided here 
has >een given to mployees' trade 
ur ions or other jpresentative body 
of workers ut employees' 
federations or as->ciations have not 
been includ-I. I say that the\ also 
should 2 included. 

MR. DEPUTY ( HAIRMAN : ow, 
I will first pu' the amend-ents by 
the Minister Nos. 3 and to vote.    
The question is: 

3. "That at page 1, line 13, for 
the word 'v. orkmen' the word 
'workman' be substituted." 

The motion wot adopted. 

MR.    DEPUTY   CHAIRMAN : 
The question is: 

6. "That at page 2, for line 3, the 
following be substituted, 
namely:— • 

'(i) 'wages' and   'workman' 
have   the   meanings   respec-
tively assigned to    them    in 
clauses  (rr)  and  (s)'." The 
motion was adopted. 

MR. DEPUTY CHAIRMAN: 
Now, I will put amendments by Mr. 
Dhabe, Nos. 4 and 5, to vote. The 
questions is: 

4. "That at page 1, line 13, 
after the word 'employer' the 
words 'or the employers fede 
ration or association' be inser 
ted." 
The motion was negatived. MR.    

DEPUTY   CHAIRMAN : The 
question is: 

5. "That at page 1, line 16, 
after the word 'question' the 
words 'as early asr possible but 
not later than three months' be 
inserted." 

The motion was negatived. 
MR. DEPUTY CHAIRMAN: 

Now, I will put clause 2 to vote. The 
question is: 

"That clause 2, as amended, 
stand part of the Bill." 

The motion ivas adopted. 
Clause 2, as amended, was added 

to the Bill. 
Clause   3— Amendment of 

section 6 
MR. DEPUTY CHAIRMAN: 

There are two amendments, No. 7 by 
Minister, and No. 8 by, Mr. Dhabe. 

SHRI BHAGWAT JHA AZAD: 
Sir, I move: 

7. "That at page 2, line 6, for the 
words 'Any employer'   the 

289  Industrial Em rtoyment      [25 MAR.  1982] (Standing Orders)      290 
Amdt. Bill. 1981 


